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TR, 99 R STy wEET 

Bty 

7 foeett, 13 famee, 2021 

LI, 5188(3).—F= 17 FTTHTT, TATAL (eern) wfafare, 1986 (1986 =1 29) (o zord =oe 
TR, T ATATAAT FgT 7T F) HT T 3 T ITLTIT (1) Y TTUTT (3) FTIT & ATFTAL FT TN T 
T, WEWTST &1 S werel Triersmor (ROrr 2o 2o qesma TIereaor g7 a7 §) F7, 9 o § 29 
AT F T Y AT T TA A AW Ay =ty F o, wmw wdr & S Fetote st g, 
BRI 

. Ty wTfeafy 

(1) 2 ()] 

1. AU AT Wi AT TU AT AT A, T AT A= | AT, v 
e, wETSE AT 

2. IIT qET AT AT T Wi wrar A, e @ | awe, awe 

HETETSE TEHT 

3. AU T TT AT TeT A= spr=w wf=, oty frewmw fFraw, | awer, o2 

HETETSE TEHT 



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC. 3(ii)] 

4. O AT AT AT RS AT (TE) AT T T | TEET, T 

TETTF AT (T, HeeT el (&am, Hgrere qvare 

5. qUT g A AT T WA qA=T "EE, I fFawn | awew, 2w 

6. AT A, Y27 qEEE AT A AT 2T qEEE A | oEe, 06 

g wEfeRaAmAEe ewtm & a=m = oA 
aferrrer 

7. AU T G A T, FRO T, G a7 TR0 T T | TEe, To 

AW 3T g a7 TeaE § A7 T A AfwE T 

8. Frzer, FT WA TTAT AGHATH, THEE ATHATT 7, HEE, | T, v 

S50 
9. =t afeer . ==, F-Fer, def wratem, i g fee | g, fems 

TEATT (THATEAT), SAH, gErE 

10. =t wger . fordewe,, wrad, et werfEEe, oo Tzer, R 

11. f ATt Hgem, e FRew, T w dw ot | ", fes 
AT T2, T 

12. oft erfter erafar, a=r St e =, 1A 99w | qee, Ao 

Faw, T e, g, e ween F v § 

13. T A7 T wedy, S greewE, qrre-400001 FT | HEE, T-HTAET HSA 
e wiaAfer 

14. Frzers, Tatavw @7 Sy qfvEd fraw, wgrT avww, | aeer-atE, vae 

e 
2. TTErFTT 7 GeorrerT grrs & grm 

3. wrferswor £ S ¥ T, IR F qEeAt £ vF fere waer gein 

4. v wEer T e W A, FET AT g AR W % AT Ao 3 g 

5. f2a == & o= F g # weew Gl afieerr ¥ Sed s aemeft f=rd waw fir € g 
T ® st fit Gl doF & o e 

6. sTferRTor, Ao To F T qAtar £ FATOET F SR A d7 qume a4 adw At e 

G H wATAeii g F AT, swer e e F sgeat F forn fFferf savr e, wat- 

0] e, afESET e F aqEEe F o ares wits F aemm, A a7 aqEiEa 
TET T TS AT F AT F § AT AT TR F ACRTA T AT AT HATAT GI 
FLAT. T 20(%), T 6 ST, 2011 e av AL wew 37(9), aE 18 s, 2019 

T e At wE qEe A st aftrgmer (R = g ges 9wt wey e E) A 
AYEATAr 5 AT F AT SHET T FIT AT T TTAF T GRS 3 g F o, S 
For g arfergeen & fafRfdee &, 0 v £t wifts i arira & ars &1 e fefra w3, 

e, TE afteEmr § ARl G w ¥ agar 7w Gfme S o e 
FrraTe et #r ARt w2 

TTErFOT, I TR % SO T AT AT WA F forw gevardt grm, 

(ii) 

(ii) 
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(iv) srfereer, g e S &t e ade S s e A § qfvadT ar 
IATAOT % oI o7 TEaRTT F AToT TEATAT T TEEAT FIT AT T TET ST THLT ATCEFTT FT 

3w 7 fafAfEee Rt Tm; 

v) srfareeer, S afarfes = s aefie gy o et F srert F aftete attwar 

TIAT T S FT A o ATAT AT T8 i a0 0 {9t 6 gt % afeshaor av 
I T HAATCTT T AT HTHAT HT [ATSATHT T, 

(vi) TR, ST ATAAAT 3 ATAFH AT oo F ATHAT § T ¥ A7 By = av 
foerTer o1 TeTe g fR o afare F v 9w S AT Rt e, 

(vii) wTferRTor, S erferfaer A7 T 19 % weftm wfvare wree we ¥ oo wrfera 

(viii) TTFRETOT, SO TWE AT FI AEATAT FO % (o7T ST e g, S dtafaw fi g 

10 F erefi Freams wom 

7. wiferFTm, S FeAr § qEfar a9 T F IEed F fory v qHitd Aawmree 4 R AT 60 

e, FOrh siewie Szt § FTAET, T5A0 F FEAT, TOF doAr #§ Ghw v FfFewy, swd aftngmeT F 

AT TAT Fod = * ATHT | B A TH ATawmaor T47 Foa= I it T FRATE AT =0 

TS e dTa STt F Ao § AT oA A 7 SgHied T S Sy A ¥ =i 
TAT TTEAM 

8. T T2 ATE & F7 T F7 UF I1¢ g rarwoerrat #r frare wediar v st wefer e #r 

kil 

[, . 12-5/2005-4£T-IT (4T)] 
o o . o 

T YOI FHTT TSI, FFT J=HA 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 13th December, 2021 

S.0. 5188(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central 
Govermnment hereby constitutes the Authority namely, the Maharashtra Coastal Zone Management 

Authority (hereinafter referred to as the Authority) consisting of the following persons, for a period of three 
years, with effect from the date of publication of this order in the Official Gazette, namely:- 

S. No., Members Status 

@ @) (©)] 
1. |Additional Chief Secretary or Principal Secretary or Secretary, |Chairperson, ex-officio; 

[Environment and Climate Change Department, Government of 

[Maharashtra 

2. |Additional Chief Secretary or Principal Secretary or Secretary, Revenue | Member, ex-officio; 
[Department, Government of Maharashtra 

3. |Additional Chief Secretary or Principal Secretary or Secretary Urban | Member, ex-officio; 
[Development Department, Government of Maharashtra. 

4. |Commissioner or Joint Commissioner of Fisheries (Marine) or Assistant | Member, ex-officio; 

ICommissioner of Fisheries (Marine), Fisheries Department, Government 
of Maharashtra 

5. |Additional Chief Secretary or Principal Secretary or Secretary, Industry | Member, ex-officio; 
[Department, Government of Maharashtra 

6. [Municipal Commissioner, Municipal Corporation of Greater Mumbai or | Member, ex-officio; 

Officer not below the rank of Deputy Secretary designated/nominated by 
Municipal Corporation of Greater Mumbai 
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7. |Additional Principal Chief Conservator of Forest, Mangrove Cell, | Member, ex-officio; 

Mumbai or Officer not below the rank of Deputy Chief Conservator of 

[Forest nominated by Mangrove Cell. 

8. [Director, Mumbai Research Centre of Central Marine Fisheries Research, | Member, ex-officio; 

[Versova, Andheri, Mumbai 

9. |Dr. Anil K. Choubey, Ex-Director, Regional Office, National Institute of Member, Expert; 

Oceanography (NIO), Andheri, Mumbai 

10 |Dr. Mahesh R. Shindikar, Professor, College of Engineering, Pune Member,Expert; 

11. Mr. Maruti D. Kudale, Ex-Additional Director, Central Water and Power Member, Expert, 

[Research Station, Pune 

12. |Shri Anish Andheria, Wildlife Conservation Trust, 1 l'hFloor, Mafatlal Member, Expert, 

(Centre, Nariman Point, Mumbai-400021 

13. |A representative of Bombay Natural History Society(BNHS), Hombill Member, Non- 

[House Fort, Mumbai-400001 Government 

Organisation; 

14. [Director, Environment and Climate Change Department, Government of | Member Secretary 

[Maharashtra 

2. The Authority shall have its headquarters at Mumbai. 

3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members. 

4. A Member, other than an ex-officio Member, shall be paid allowances as per the norms laid down by 

the Central Government. 

5. In order to avoid any conflict of interest, a member shall recuse himself from the meeting of the 

Authority, in the process of appraisal of any project, for which they have rendered consultancy service. 

6. The Authority shall, for the purposes of protecting and improving the quality of the costal 

environment and preventing, abating and controlling environmental pollution in the Coastal Regulation 

Zone areas in the State of Maharashtra, take the following measures, namely: - 

@ 

(ii) 

(if) 

(i) 

) 

(Vi) 

the Authority shall, after receiving the application for approval of project proposal, examine the 

same if it is in accordance with the approved Coastal Zone Management Plan and within the 

requirements of the Island Protection Zone notification issued by the Government of India in the 

erstwhile Ministry of Environment and Forests and published vide number S.0.20(E), dated the 

6% January, 2011 and G.SR. 37(E), dated the 18™ January, 2019 (hereinafter referred to as the said 

notifications), and make recommendations for approval of such project to the concemed authority, 

as specified in the said notifications, within a period of sixty days from the date of receipt of such 

application; 

the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as 

specified in the said notifications; 

the Authority shall be responsible for enforcing and monitoring the provisions of the said 

notifications; 

the Authority shall examine the proposals received from the Union territory Administration for 

changes or modifications in the classification of Coastal Regulation Zone areas and in the Coastal 

Zone Management Plan and make specific recommendations thereon, to the National Coastal Zone 

Management Authority; 

the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the 

rules made thereunder, and review the cases involving violations or contraventions of the 

provisions of the said Act and the rules made thereunder; 

the Authority shall inquire or review cases of violations or contraventions of the said notifications 

suo-moto, or on the basis of a complaint made by any individual or body or organisation;
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(vii) the Authority is authorised to file complaints under section 19 of the said Act; 

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify 

the facts of the cases before it. 

7. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated 

website and post the information relating to its functions, including the agenda in its meetings, minutes of 

the meetings, decisions taken in each meeting, recommendations for matters on violations and 

contravention of the said notifications and actions taken on such violations and contraventions, court 

matters including the orders of the courts and the approved Coastal Zone Management Plan of the State 

Govemnment. 

8.  The Authority shall furnish reports of its activities at least once in six months to the National Coastal 

Zone Management Authority. 

[F. No. 12-5/2005-IA.III (part)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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